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Hon’ble Ms. MANORAMA KUMARI, MEMBER JUDICIAL

Edelweiss Assets Reconstruction Co. Ltd. & Ors.
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ORDER

Learned Senior Advocate Mr. Navin Pahwa with Learned Advocate Ms. Ritu Shah
present for Corporate Debtor/ Petitioner. None present for Respondent no. 1. None

present for ABFL. Learned Advocate Mr. Sunil Bhavsar i/b Learned Advocate Ms.
Kshama Sheth present for Indian Bank.

Learned Advocate Mr. Dhruv Toliya 1/b Learned Advocate Mr. Bhadrish Raju
present for Intervener.
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CP(IB) 144/2017 is disposed of as withdrawn.

Arguments of both sides in the Intervening application as well as main petition

already heard.

Order reserved.

MANORAMA KUMARI BI RAVEENDRA BABU
MEMBER JUDICIAL

MEMBER JUDICIAL

Dated this the 22nd day of January, 2018.




